CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

O.A No. 928/2020

This the 24th day of July, 2020

Hon’ble Mr. Pradeep Kumar, Member (A)
Hon’ble Mr. R. N. Singh, Member (J)

Manju Srivastava,Age 62,

W /o. Sh. Krishna Kumar,

R/o. 325, Great India Apartment, ‘B’

Plot No. 15, Sector-6, Dwarka,

New Delhi — 110 0735. ...Applicant

(By Advocate :Mr. Yudhvir Singh Chauhan)

Versus

1.  South Delhi Municipal Corporation,
Through its Commissioner,
9th Floor, Civic Center,
Minto Road, Delhi — 110 001.

2. The Deputy Director of Education
Education Department,
South Delhi Municipal Corporation,
Room No. 402, Fourth Floor, Dhansa Stand,
Najafgarh Zone, New Delhi — 110 043.

3. The Principal,
SDMC Primary School,
Naseerpur Village,
New Delhi — 110 045. ...Respondents

(By Advocate : Ms. Sriparna Chatterjee, for SDMC)
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ORDE R (ORAL)
Mr. R. N. Singh, Member (J) :

Heard the learned counsel for the applicant. The present
O.A had been filed by the applicant seeking the following

reliefs :-

“i. To direct the respondents to fix and release
the regular service pension of the applicant as
per the Seventh Pay Commission along with
arrears, interest and other incidental charges
incurred by the applicant.

ii. To direct the respondents to release the
arrears of her pensionary benefits and regular
pension w.e.f. her entitlement as per the
recommendation of 7th Pay Commission, along
with 18% interest, till its actual realization.

iii. Such other orders or orders as this Hon’ble

Tribunal may deem fit and proper in the facts

and circumstances of the case may also be

passed in favour of the Applicant.”
2. Learned counsel for the applicant submits that the
applicant while working as Primary Teacher under the
respondents retired after attaining the age of superannuation
with effect from 30.04.2020. He submits that the pension has
not been sanctioned to the applicant in spite of her being
entitled therefor even after lapse of more than a year. He
further adds that though certain retiral dues have been

released to the applicant, but certain other retiral dues and

pension has not been released to the applicant.
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Learned counsel for the applicant further submits that on
her representation and a legal notice on her behalf the
respondents have informed the applicant vide their letter dated
06.07.2020 that her pension file is processed to the
headquarter vide their letter dated 20.08.2019, addressed to
the AO, Pension Headquarter/SDMC and her pension will be

released through headquarter.

3. Issue notice. Ms. Sriparna Chatterjee, learned counsel

for the respondents accepts notice.

4. At this stage, Mr. Chauhan, learned counsel for the
applicant submits that the applicant shall be satisfied if the
present O.A is disposed of with a direction to the respondents
to consider the claim of the applicant and to dispose of the
same by passing an appropriate order in accordance with the
relevant rules and instructions on the subject in a time bound
manner. To such request there is no objection from the

learned counsel of the respondents.

5. In view of the aforesaid the present O.A is disposed of
with a direction to the respondents to consider the claim of the
applicant, more particularly, keeping in view their own letter
dated 06.07.2020 and to pass an appropriate order as
expeditiously as possible and in any case within 6 weeks of

receipt of a copy of this order.
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6. The O.A is disposed of in the aforesaid terms. No order

as to costs.

(R. N. Singh)
Member (J)

/Mbt/

(Pradeep Kumar)
Member (A)



